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9. O t 4 2

Mivecgte for the Applicant hgs filed
a Memerandum, enclesingtherewith a copy ef lette;
bearing Ne.WPF/22/0.A.70/2001 dated 28.3.2001
of the Divisienal Railway Manager (Per)., Waltair.
In the said letter of the D.R.M.(P), Waltair, it
has been disclesed that the father of the
Appdicant having faced a nermal retirement,
terminal benefits have already been granted and
pald te the mother of the Applicant . It has
further been disclesed in the sald letter that
since the father of the applicant faced a
normal superannuation frem service, the
Applicant is net entitled te any cempassiengte
appeintment . In the said premises, the aAdvecate
feor the Applicaht(by filing the aferestated
Memerandum) submits that he does net want+vpurstze
the present ang any further and therefere, theg
O.A. may be dispesed of in terms of the
communicat ien received frem the Railway
Administratien,

Heard shri D.N.Mishra, learned
Standing Ceunsel feor the Respondents,

On the face of the aferesaid prayer
of the Advecate for the Applicant, this O.a. is
accordingly dispesed of ,

Memerandum in questien and the
letter dated 28.3.2001 of the DRM(P), waltair
be kept on recerd. |¢4A05:WL
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